
, CHAITaA<lt J ,t~90' (SAKA) 

the quality of Tobacco .before tbipment 
includo atri'ct vililance on qualitY,COIlvol 
uncler 'Aamark\ intcoaivo inspeoti'DD of 
T Ob9«. Packasea, in the ports. IUl'Prise 
inspection at., all} stales of qulity, .CQDtJ'8l 
launching of lep) prosecution wltenev'er 
neceslarYetc. ", . 
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No .... TraD •• etloD of OrclfaarJ Baakl,.. 'f , 

BUline •• by Calcutta-Ba.ed Brancbes 
of GriadlaYI Buk 

6287. SHRI ANIL BASU: Will the 
Minister of fINANCE be p leased to state : ' 

(a) whether the Orindlays Bank P.L.C. 
recccntly taken over by ANZ, has IOUaht 
permission of Reserve Bank of India Dot to 
transact any ordinary bank.ina business being 
undertaken for lon, time namely inventory 
of current account, saving account fixed and 
sbort deposit account etc. in their two biS' 
branches at 29 N.S. Road and 31 Chow-
rargee Road, Calcutta; and 

(b) if so, the details thereof .,' 

THB MINISTER. OF STATE IN .THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
Reserve Bank of India (RBI) has reported 
that the Grindlays Bank p1c had intimated 
RBI vide its letters dated 31.1.86 and 
4.3.1986 tbat as a part of Bank's re. 
organisation plan to improve the efficiency 
in customer service. it proposes fo transfer 
the work re'atin, to currenta ccouots; 
savinss bank accounts, fixed deposit account. 
and loan/advances/overdrafts acCOUJ;l.tl from 
its branch located at 29, Netaji Subhasb 
Road, Calcutta to its main brancb located 
at 19, Netaji Subhash Road, Calcutta. This 
according to the bank, would not cause 
any incoDvenience to itl present customers. 
RBI, has reported that it is exa.miniol the 
question wbether tiia would iDfrmae the 
licenainl or other requirement •• 

RBI has further reported tbat it is Dot 
aware of any move on the part of tbe 
Grindlay. Bank pIc for ~ot, trattta,ctini 
ordinarY' bankio. bushiest at I its ',branch , . , 
located at 31, Chowranlee Road, CalCUtta. 
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Determiutlo.'O( Qaaat .. of Reser .. :" 
MODe, 

~ , ,', 

the Millister of fINANCE be plcased to 
state: 

fa) whether in pursuance of tbe 
•• uraace'I;\,oo in the latest Uaioa Bu •• 
\~t Govennent will determine the q~a
tum of reserve 1110ne), in consultation with 
the Re •• ve Bank of India, an), acdOD baa 
been initiated; 

(b)' jf 40. the details thereof; aDd 

(c) "if not, when it will be done aDd 
when the results are likely to be made 
known 1 

THE MINISTER OF STA1B IN THB 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): <a) No 
assurance has been liven in the 1986-87 
Union Bud,et, in respect of the determina-
tion of the quantum of relerve money. 

(b) end (c). Do not arise. 

Cotton Monopoly Scheme 

6289. SHRI KAMLA. PRASAD 
SINGH: Will the Minister of TBXTlLe 
be pleased to state: 

(a) whether it is a fact that the llaw 
Cotton Monopoly Procurement Scheme of 
Maharasblra has been round runaina into 
losses; 

(b) if'so, to what extent; 

(c) the steps Union Oovemmeot have 
taken to etl'eot improvement in the schem.o. 
and 

(d) whether Oovemment propole to 
start Cotton Monopoly Procurement Scheme 
tbrouahout \h,-,couDtry ? 

THB MINJSTBll OF STATE IN TItS 
MlNlSll\Y OF TEXTILES (SHill 
KHURSKJD AJ.AM KHAN): \8) apd (b)_ 
n. iQformatioD relatiol to profit/lo • ..:ma .. 
the Mono~r Cotton Procurement SCMmc 
is as under: ' 




